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ORDER

PER BENCH

The above three captioned appeals are directed
against the order passed by CIT(A)-7, New Delhi arising
out the order passed by Assessing Officer pertaining to

AY. 2014-15, 2013-14 & 2014-15.

2. All the three appeals filed by the assesseeare on
identical facts and hence for the purposes of convenience
the same were heard together and are being adjudicated
by his common order. Since,as admitted by both the
parties, the facts are identical for all the assessment
years, save for variations in figures, the decision taken in
ITA No. 2797 /Del/2018 shall apply Mutatis Mutandis in
ITA No. 2798 and ITA No. 5497/Del/2018 also. The
issues in ITA 2797/Del/2018 are regarding denial of
claim of depreciation on assets acquired under finance
lease, addition on account of capital work-in- progress

and addition under 14A.

3. At the outset Ld. Council for the assessee urged that
it wishes to file additional evidences in support of its
claims. Upon considering the impugned request, we are

of the view that Ld. AO should get the opportunity to



examine the impugned additional evidences qua claims
of the assessee. In the interest of justice with therefore
set aside the order of lower authorities and direct the Ld.
AO to re-adjudicate the matter De Novo after giving due
opportunity of being heard to the assessee and by
passing a speaking order. The assessee shall comply with
all the statutory notices of the Ld. AO. Accordingly, all
the grounds of the appeal raised by the assessee are

allowed for the statistical purposes.

4. As stated above, since the facts ofall the three
appeals are identical the decision in ITA No.
2797/Del/2018 above therefore shall apply Mutatis
Mutandis in ITA No. 2798 and ITA No. 5497/Del/2018

also.

5. In the result all the three appeals of the assessee are

allowed for the statistical purposes.

Order pronounced in the Open Court on 17.03.2025
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